| ZBM No. 3 Court No. 8 SECTI ON XVI |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil)........... /2000

(From the judgenent and order dated 04/07/2000 in LPA 523/00

of The H GH COURT OF PATNA)

NATI ONAL | NSURANCE COWVPANY LTD. Petitioner (s)
VERSUS

NI KHAT REYAZI & ORS. Respondent (s)

WTH I.A 1 (C/ DELAY IN FILING SLP)

Date : 15/12/2000 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTICE A P. M SRA

HON BLE MR JUSTI CE B. N. AGRAWAL
For Petitioner (s) M. Mikul Rohatgi, ASG

M. Joy Basu, Adv.
M. B.K Satija, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER
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Del ay condoned.

| ssue noti ce.

In the neantine, the petitioner shall deposit the
entire decretal anount in the High Court within four weeks
from today. However, the anount so deposited shall not be
wi thdrawn by the claimnts until further orders.

. SP1

Sarita (V.P. Tyagi) @@
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